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Independent Report of Karnataka State Pollution Control Board regarding action taken by 

the Board w.r.t. prevention and control _of Water Contamination in _Vengayyana 

Kere/K.R.Puram Lake/Tank and w.r.t Hon’ble NGT OA No.222 of 2021 (SZ) in respect of 

Vengayyana Kere/K.R.Puram Lake/Tank located_at K.R.Puram and Sannathammanahalli 

Village, K.R.Puram Hobli, Bengaluru East Taluk, Bengaluru Urban District 

Preamble: 

Vengayyana Kere/K.R.Puram Lake/Tank is located at Krishnarajapuram (K.R.) Puram and 

Sannathammanahalli Village, K.R.Puram Hobli, Bengaluru East Taluk, Bengaluru Urban District. 

Bruhat Bengaluru Mahanaga Palike (BBMP) is having the ownership of the lake. The lake is 

having 3 inlets and the details are as below: 

1. At Meenakshi temple side 

2. At BWSSB STP (old 20 MLD) side 

3. At TC Palya Signal (Bhattarahalli side) 

The lake has one weir and the overflow from the said weir further joins Yelemallappa Chetty 

Lake/Tank. This office is monitoring the lake water quality on monthly basis and water quality 

conforms to Class D- Propagation of Wild Life, Fisheries & Class E-Irrigation, Industrial Cooling, 

Controlled Waste Disposal. The compiled analysis results for the period from April 2017 to 

September 2021 are enclosed as Annexure-I. 

The paramount reason for pollution of Vengayyana Kere/K.R Puram Lake/Tank is sewage/sullage 

flowing in the storm water drains entering the said lake, rapid and large scale urbanization, change 

in land use pattern, under capacity of sewers, encroachment of sewers, damages to sewerage system 

and direct discharges from unauthorized layouts in upstream areas etc., leading to substantial 

quantity of sewage flowing in the storm water drains. 

Earlier, based on the complaints received at KSPCB, the Board has issued notices to the concerned 

departments w.r.t control of sewage entry into the lake & solid waste dumping in lake buffer. 

Additionally, it is also important to note that based on the complaints received at different Hon’ble 

authorities, the issue of pollution of Vengayyana Kere/K.R.Puram Lake/Tank is being dealt before 

Hon’ble High Court of Karnataka vide W.P.No.38401/2014 & Hon’ble Karnataka Lokayukta, vide 

eh — 
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Case number Compt/LOK/BCD/2851/2018/DRE-03. 
Further, it is to be noted that, Vengayyana 

Kere/K.R.Puram Lake/Tank is a part of South Pinakini/South Pennar/Thenpennai River and the 

issue of Frothing of chemical foam in this River has also been dealt before Hon’ble NGT vide OA 

no.111 of 2020 (Southern Zone). The case has been disposed vide order dated 28.06.2021 wherein 

directions have been issued regarding implementation of recommendations made by the Joint 

Committee. 

Sri. J.Jagan Kumar, resident of Bengaluru has filed petition/application before Hon’ble National 

Green Tribunal, Southern Zone (SZ), Chennai with regard to the dumping of waste and discharge 

of untreated sewage into Vengayyana Kere/K.R Puram Lake/Tank comprising in Survey No.9 of 

Krishnarajapuram (K.R.Puram) Village and Survey No. 46 of Sonnathammanahalli Village of 

K.R. Puram Hobli, Bangalore East Taluk, Bangalore Urban District and hence the same has been 

admitted in Hon’ble NGT (SZ) in the name of Original Application No.222 of 2021(SZ). 

The Hon’ble National Green Tribunal, Southern Zone, Chennai has passed an order dated 

27.10.2021 in Original Application No.222 of 2021 regarding the above allegations made by the 

applicant. In the said order, Hon’ble NGT has appointed a Joint Committee and has directed this 

Joint Committee to inspect the area in question and submit a factual as well as action taken report, 

if there is any violation found and also Karnataka State Pollution Control Board has been made as 

Nodal Agency for co-ordination and for providing necessary logistics for this purpose. Further, the 

spot inspection of Vengayyana Kere/K.R.Puram Lake/Tank was carried out by the Joint Committee 

on 29.11.2021 wherein all the respondents were also accompanied for inspection to ascertain the 

ground reality. The observations made by the Joint Committee and action taken w.r.t Hon’ble NGT 

directions issued in the interim order dated 27.10.2021 has been submitted to Hon’ble NGT. 

Now, apart from the above the detailed actions taken by KSPCB are herewith submitted as the 

independent report of KSPCB which is as below: 
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Given this factual background, it is respectfully submitted that the Karnataka State Pollution 

Control Board has taken all necessary steps at regular intervals towards protection of the lake and 

water environment at the Vengayyana Kere/K.R Puram Lake/Tank and it is re-iterated that, this 

issue has also been dealt before Hon’ble NGT vide OA No. 111 of 2020, Hon’ble Karnataka 

Lokayukta & Hon’ble High Court of Karnataka. 

In view of all the above, KSPCB is putting forth below said recommendations/remedial measures 

for ensuring survival of Vengayyana Kere/K.R Puram Lake/Tank and other Bengaluru lakes. 

1. The BWSSB shall not give any more sewage connections to the UGD in the areas where the 

sewer network is not connected to terminal STP and also shall take immediate steps to 

connect the missing links. 

2. The BWSSB shall take immediate action to replace the inadequate sewer line due to vertical 

development. 

3. The BWSSB shall encourage treated water from STPs to be utilized for public parks, 

construction activities, vehicle service stations including KSRTC, BMTC Depots & 

Railways. 

4. BWSSB shall take up sewerage network along with the water supply works simultaneously. 

5. The BWSSB shall initiate action to plug the leakages of water in the supply line on top 

priority. 

6. BWSSB/BDA/BBMP shall establish STPs on the upstream of Lakes to treat the sewage 

before it joins the Lake. This improves the water quality in the Lake and also recharges the 

ground water table. (Recommended to establish decentralized STPs in the each lake 

catchment area). 

7. The BBMP shall identify the abandoned quarries & set up processing facility for disposal of 

the C & D waste and as per the Rule of 2016 notified by MoEF & CC, Gol after obtaining 

necessary permission from KSPCB to avoid disposal of C & D waste in the lake bed areas. 

8. The BBMP shall take action to link primary drains between the lakes, removal of the 

encroachment and construction of storm water drains wherever it has not been done. 

9. The BBMP shall provide screens to the storm water drains at regular intervals in the 

major storm water drains to prevent carryover of solid waste/ garbage / floating matter 

ie 7 

into the lake.
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It is respectfully submitted that KSPCB will be obliged to provide any additional information if so 

required by this Hon’ble Tribunal and we hereby submit this report for kind consideration. 

Sri.D.P.Mahendra 

Environmental Officer, Regional Office- 

Mahadevapura, KSPCB, Bengaluru and 

Member Convener 

a2. 
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TRANSLATED COPY 

 

KARNATAKA STATE POLLUTION CONTROL BOARD 

Regional Office, Bangalore East -1  

“Nisarga Bhavana” 3rd Floor, Thimmaiah Road, 7th ‘D’ Cross, 

Shivanagar, Opp. Pushpanjali Theatre, Bangalore – 560010  

 

 

KSPCB/K.R.Puram Lake/          Date: 30/03/2011  

Complaint/2010-11/1931. 

 

To: 

The Executive Engineer, 
Bangalore Water Supply and Sewerage Board, 
Waste Water Management Unit-3,  
BDA Ring Road, Opp. Nagavara Lake,  
Bangalore – 560024.  

 

Sir, 

 

Sub: Regarding flowing of the K.R.Puram area waste water 

 into  the K.R.Puram Lake and polluting.  

 
Ref: 1) Complaint given by the Vengaiah’s Lake Incharge 

 Officer to the President of the Karnataka State Pollution 

 Control Board on 24/02/2011.  

 

 2) Inspection of the Lake by Sri B.N. Ramesh Kumar, 

 Senior Environment Officer, East Zone of the Board, on 

 28/03/2011.  

********  

 
 With regard to the above subject, it is hereby informed 

that, Sri Parthiban, Incharge officer of Vengaiah’s Lake has 

given complaint to the President of Karnataka State Pollution 
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Control Board, wherein it has been complained that the 

impure waste water is being continuously flowing into the 

K.R.Puram Lake or Vengaiah’s Lake from about 6six to eight 

months which is polluting the lake water.    

 

 In order to ascertain the truth of the complaint on 

28/3/2011 Sri B.N. Ramesh Kumar,  Senior Environment 

Officer, East Zone of the Board, has conducted inspection 

and the factual aspects which were found during inspection 

is listed below: 

 

(1)   The impure dirt water flowing out from Krishnarajapura 

 area, has been directly flowing into Vengaiah’s lake 

 beside the National Highway, through the open drains 

 constructed for flow of rain water.  

 

(2) Because of this, the Vengaiah’s Lake is being polluted 

 and there are every possibilities of spoiling of the lake in 

 future. 

 
(3)  The real hardship being caused to the complainant, who 

 has obtained the Charge of the management of Lake on 

 rental basis has been clearly noticed.  Since the lake is 

 being polluted, there are possibilities of causing harm to 
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 the health of the public visiting the lake and thus the 

 number of visitors is considerably diminishing.  

 

(4)  The impure water Purification unit of your Board in 

 K.R.Puram has been designed for purifying 20 M.L.D. of 

 impure water purifying capacity every day and at 

 present only 2 M.L.D. of impure water is being purified 

 in the said purification unit daily.  The remaining 

 capacity of the unit is being unnecessarily wasted or not 

 being used.  Instead of letting the waste water flow into 

 the lake, if it is made to come into this Unit for 

 purification, the polluting the lake water  can be 

 reduced, but you have not taken any action in this 

 regard.  

 
(5) You are also aware of the fact that the waste impure 

 water is being flown into the Vengaiah’s lake and 

 polluting the lake water, but without taking any action 

 in this regard you are indifferent about this matter. 

 Because of your lack of interest and negligence in this 

 matter, there are possibilities that lake will again reach 

 the stage of destroying.     

 
 You are not implementing the pollution control process 

in a suitable manner by keeping in view of the aforesaid 
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points and you are directly responsible for pollution of lake.  

Therefore this Show Cause Notice is served on you, asking 

you to explain why Criminal proceedings should not be 

initiated against you under Section 44 of the Water Act. If you 

fail to furnish your reply within seven days from the date of 

receipt of this letter, it will be presumed that you have no 

explanation to offer and further action will be initiated.  

 
       Yours faithfully,  
 
        Sd/-  
           Environment Officer,  
             Bangalore East-1. 
 
Copy to: 

1)  The Member Secretary, K.S.P.C.B. Bangalore-01, for 
 information and further action. 
  
2)   The Senior Environment Officer, K.S.P.C.B. Bangalore 

 East, for information and further action. 
 
        Sd/-  
           Environment Officer,  
             Bangalore East-1. 
 
 

//True Copy// 
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TRANSLATED COPY 

 

KARNATAKA STATE POLLUTION CONTROL BOARD 

Regional Office, Bangalore East -1  

“Nisarga Bhavana” 3rd Floor, Thimmaiah Road, 7th ‘D’ Cross, 

Shivanagar, Opp. Pushpanjali Theatre, Bangalore – 560010  

 

“Registered Post” 

KSPCB/RO.(Mahadevapura/                 Date: 21/01/2019  

Lakes/2018-19/1576.     Despatched.  

         

To: 

 
The Joint Commissioner, 

Bruhath Bangalore 

Mahanagara Palike, 

Mahadevapura Zone, 

Mahadevapura, Bangalore.  

 
The Assistant Executive Engineer, 

East Division, Bangalore Water 

Supply and Sewerage Board, 

Ground Bloor, 10th Main Road,   

1st Cross, 2nd Stage, Indiranagara,   

Bangalore – 560038.  

 

 

 

Sir, 

 

Sub: Regarding Vengaiah’s Lake (K.R.Puram Lake) being 

 polluted.  

 
Ref: Inspection of this Lake by the Officers of this Office on 

 16/01/2019. 

*******  

 

 With regard to the above subject, the Officers of the 

Board have inspected this Lake on 16/01/2019 and the 

following points are observed at the time of inspection: 
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(1) This lake is situated within the limits of BBMP and it is 

 seen that the impure water that is being produced from 

 the residential usage in the areas surrounding the Lake, 

 is being directly flown into the lake through 

 canals/drains, without being purified.   

 
(2) Water Hyacinth is plant has been grown inside the lake.  

 

(3) No industries producing impure water is found in the 

 surround areas of this Lake.  

 

 Sample water from this lake is being collected by this 

office and the quality of the lake water is equivalent to the D-

Class state as fixed by the Central Pollution Control Board 

and this water can be used for proposition of Wild Life, 

Fisheries.  (Water examination Report is enclosed). 

 

  This lake is situated within the limits of BBMP and the 

flowing of the residential impure waste water under the BBMP 

jurisdiction, into the Lake through canals/drains and 

formation of secondary MSW collection point beside the lake 

on facing the Bangalore – Old Madras Road, have become the 

main reasons for pollution of lake.  From this, there is 

possibility  of  causing  harm  to  the public  at  large,  plants,  
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animals, birds and also causing imbalance to the 

environmental system. Therefore by considering this subject 

very seriously, you are informed to initiate necessary action to 

see that no impure waste water or solid wastes are merged 

with this lake and the secondary MSW collection point beside 

the lake is shifted to some other place.  You are also 

requested to furnish to this office, the  details with regard to 

action taken in this regard.  

 
 Further, if this Lake does not fall under the jurisdiction 

of your office, you are requested that this letter may be sent 

to the Department concerned and a copy of the same may be 

sent to this office for information.       

 

            Yours faithfully,  

               Sd/- 

          Environment Officer, 
         R.O., Mahadevapura, Bangalore 
 
Copy to: 

1)  The Member Secretary, (Senior Environment Officer, 

 Wastage Unit Division), K.S.P.C.B., Bangalore for 

 information and further action. 

  

2)   The Senior Environment Officer, K.S.P.C.B. Bangalore 

 East, for information and also with a request to issue 

 suitable directions in this regard from the Central 
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 Office, to the Bruhath Bangalore Mahanagara Palike 

 and to the Bangalore water Supply & Sewerage Board.   

 
3)  The Commissioner, BBMP, Hudson Circle, Bangalore – 

 560002, for information. 

 
4) Office Copy.  

                  Sd/- 

          Environment Officer, 
        R.O., Mahadevapura, Bangalore. 
 

 

//True Copy// 
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F5{/Fax : 080-25586321

drdreet'/E-mail : ho@kspcb. gov. in

d?rF{t!f /Website : http://kspcb. gov. in

'nm-l,# alelt &Ojr,

n*@ro

-

lSogbdodgk

ffi\!tz
dF"FBd @6, drdOd,r Oobo$ro drode

Karna;taka State Pollution Control Board
"dotd Cdd", 1 Ood 5de ;tldart$, do. 49, r^lasor ,betJo, e.3od9ocb - 560 001, dinrud, qt"dd

"Parisara Bhavana", 1st to 5th Floor, # 49, Church Street, Bengaluru - 560 001, Karnataka, INDIA

No. PCBAVMc/swNr/2 4t2o2rf ++e g nate: o I DEt ?o?f'
MEMO

Sub.: Submission of report to Hon'ble National Green Tribunal Q\{GT) w.r.t KR Puram

lake
Ref.: Order passed by Hon'ble NGT on 27.102.2021 with repect to Original

Application No.222 of 2021 .

***tr

With respect to above subject please find herein enclosed action taken report with respect to

directions issued by Hon'ble NGT in OA No. 60612018. You are hereby called upon to submit

action takeii rePort.

/unun

I KSPCB

I Officer

Mahadevapura

Sncl: As above

+er 25581383,25589112n zsse8rs1.2ssll27o
2558U42:.25586520

J4
Regiona

KSPCB

dOid aa& d.13"
a)

AVOID USE OF PTASTICS-BE'ECO' FRIENDLY
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Action Taken Report with respect to directions issued by Hon'ble

NGT in OA No. 606/2018 in the Matter of

Garbage disposal by Bruhath Bengaluru Mahanagrra Patike

Submitted by

Karnataka State Pollution Control Board
Parisara Bhavana, A9rChurch Streeto Bengaluru

L. Preamble

Sri. J.Jagan Kumar, resident of Bengaluru has filed petition/application at Hon'ble NGT,
Southem Zone (SZ), Chennai with regard to the dumping of waste and discharge of untreated
sewage into Vengayyana Kere/K.R Puram Lake/Tank.

The Hon'ble NGT has passed an order dated27.10.202l with respect toOriginal Application
No.222 of 2021regarding the above allegations made by the applicant.

In the said order, Hon'ble NGT has appointed a Joint Committee and has directed this Joint
Committee to inspect the area in question and submit a factual as well as action taken report, if
there is any violation found. In the said order, one of the direction given is as below:

"Whether Municipal Solid Waste(Management and Handling) Rules-2016 are being followed by
the BBMP in that area and the directions issued by the Hon'ble NGT in OA No.606l20I8have
been complied with and if not, what is the nature of action taken by the KSPCB in this regard
against the local bodies".

2. Understanding of the Issue
In furtherance of direction issued by the Hon'ble National Green Tribunal (NGT) for
lmplcm0nffil0lt 0l1d cOfhrrliancc ot thc l'iolrd Waste Managcrrrnrt (SWM) Hrles,, ?til/., s,rvernl
mcctings wcrc, hsld mure p,utir;ulurly il reupuu[ uf @BhIFj untlcr, Lhe Chuinnunship of Hon'blc
Chninnnn fftntc Lcvnl Conrnrittner (ltLC) (Lluuulil,ul,cd Au Pr:r' Hulr'blu N(_+'l', |rinr.:ipul Bunoh,
l'Tcrrrr Drllhi Ordu O,A,},tru, 606rC018).

It is mandatory for every local body to comply with SWM Rules, 2016. All the local bodies in
the country were required to implement the SWM Rules, 2016 with 3 years period from the date
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of notification of the Rules. However for one or reasons some of the local bodies were not able
to effectively implement these Rules. In this regard several meetings and inspection. w-qre

conducted to ensure the early implementation of the rules.

From amongst local bodies BBMP is a major contributor of solid waste as more than lz of the
total generiftion of waste in state is generated by the BBMP. Hence special attention and focus
was given to BBMP waste Management. In furtherance several meetings suggestion and
direction were issued and sought for timeline implementation of the rules. It was the mandatory
requirementthat, every local body must comply and implement the rules within a period of three
years from the date of notification. The said period has already lapsed. However the NGT has
extended the time at the request of the state.

In this regard several meetings were held with the BBMP authorities reviewing the progress
made in the SWM which includes Construction and Demolition (C&D) waste management,
plastic waste management, Bio-Medical Waste (BMW) management, e-waste management,
Hazardous waste management etc. Having regard to the seriousness of the consequence of non-
compliance.

Government of Karnataka has formed District Level Special Task Force (DLSTF) in each district
under the chairmanship of District Commissioner.

As per rule 12 of SWM Rules, 2016, duties of District Magistrate or District Collector or Deputy
Commissioner is given belpw

- The District Magistrate orDistrict Collector or as the case may be , tlte Deputy Commissioner
shall. -
(a) facilitate identification and allocation of suitable land as per clause (fl of rules 11 for setting
up solid waste processing and disposal facilities to local authorities in his district in close
coordination with the Secretary-in-charge of State Urban Development Department within one
yearfrom the date of notification of these rules;
(b) review the performance of local bodies, at least once in a quarter on waste segregation,
processing, treatment and disposal and take corrective measures in consultation with the
Commissioner or Director of Municipal Administration or Director of local bodies and
secretary-in-charge of the State Urban Development.

3. Steps taken by I$PCB

KSPCB through its network of regional offices has regularly inspected the facility operated by
BBMP. For any noncompliance observed board has issued notices, directions and conducted
personal hearing.

In furtherance of direction issued by the Hon'ble National Green Tribunal (NGT) for
implementation of compliance of the Solid Waste Management (SWM) Rules, 2016 frequent
meeting were held more particularly in respect of (BBMP). As generation of solid waste in
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Bengaluru is more than half the solid waste generated in the entire state, it is in this regard there
was a need to give special attention with regard to solid waste management by the BBMP.

Maintaining the beauty of Bengaluru is of the paramount consideration not only from the point
of being a capital city of the state but also being a hub of information technology. It is not only
recognized and identified at the national level but also at international level for future
development and also from the point of investment, maintaining of beauty and greenery as a
clean city assumes importance. It is in this regard more focus was made on Bengaluru in respect
of waste management particularly relating to SWM.

Even otherwise in law BBMP is required to comply with the SWM Rules, 2016 under which
every local body must comply and implement the rules within a period of three years from the
date of notification of the said rules. The said period has already expired. However the NGT has
extended the time at the request of the state.

In this regard several meeting were held under the chairmanship of Hon'ble chairman of State
Level Committee (SLC) (Constituted as per Hon'ble NGT, Principal Bench, New Delhi Order O.A.No.
606/2018) held several meeting with BBMP officials reviewing the progress made in the SWM
which includes Construction and Demolition (C&D) waste management, plastic waste
management, Bio-Medical Waste (BMW) management, e-waste management,Hazardous waste
management.

Some ofthe important directions issued to BBMP are :

Directions issued in meeting held on 20.01.2021
1. BBMP shall take immediate action to install leachate treatment plants in all the waste

processing plants/land fill sites and action plan for the same be submitted within 30 days
2. As the waste segregation percentage is very poor, the BBMP shall achieve 100%

segregation ward wise by 31.03.2021 and.shall submit an action plan within 07 days from
the date of receipt of this resolution

3. BBMP shall take immediate action to install GPS to all waste carrying vehicles and shall
give the API of vehicles to KSPCB for monitoring vehicles in the command and control
center and also to make geo fencing to avoid illegal dumping etc.

4. BBMP shall immediately notify the vehicles for carrying C&D waste in the media by
giving public notice and shall take action against vehicles carrying C&D waste illegally

5. BBMP shall take immediate action for bio-mining the legacy waste stored in waste
processing sites as per the CPCB guidelines and complete the same within 31.03.2021.
An action plan for the same be submitted within 15 days, from the date of receipt of this
proceedings through mail.

6. BBMP shall strictly follow and comply with SWM Rules in the matter of disposal of
Solid Waste and Other Waste as per Rules at the earliest

I)ircr:liurrs issuud irr rueuling hcld ur 22.07.2121
1. BBMP shall provide ward wise status report and action plan which will have following

information
i. Duties and responsibility of Special commissioner, Joint commissioners,

Superintendents and subsequent staff with respect to solid waste
management
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ii. Extent ofwaste generated, segregated, processed
iii. Number of bulk generators
iv. Waste transportation - number of vehicles, type of vehicle, status of GPS

tracking and geofensing
2. BBMP shall provide ward wise status report and action taken report on including reason

for not enforcing
i. User fee levied as per Rule 4(3) of The Municipal Solid Waste

Management Rules, 2016
ii. License to organise an event or gathering of more than one hundred

persons as per Rule 4(4) of The Municipal Solid Waste Management
Rules, 2016 - current practice, fee collected, license issued

iii. Compliance to rule 4 of The Municipal Solid Waste Management Rules,
2016by house hold

iv. Illegal bulk generator/collector/processor
v. Dry waste collection centers and quantity collected
vi. Mandate made to impose Rule 4(4) of The Municipal Solid Waste

Management Rules, 2016 in developed residential areas with high income
vii. Road/Street Sweeping, collection, disposal
viii. Compliance to rule aQ) of The Municipal Solid Waste Management

Rules, 2016 by gated community (including apartments; quarters of
government, semi government, government undertaking and armed forces)

ix. Compliance to rule a(5) of The Municipal Solid Waste Management
Rules" 2016 bv street vendors

BBMP officials are yet to submit compliance report.

To further lay stress on this important issue, a Demi official letter was
BBMP inviting his attention to the matter (Annexure II).

addressed to Chief Commissioner

f nanvrn
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Annexure I

Duties and Responsibilities of BBMP as per the Solid Waste Management
Rules,2076

BBMP is one of the Urban Local Body (ULB) in Kamataka and shall comply with Rules 15 of
the Waste Management Rules, 2016. The said rule is reproduced below:

Rule 15 Dutles and responsrbtlftres of /ocal authontles and ri/lage panchagats

of censas towns and ardan agg/omeratrbtts.- :
(a) prepare a solid waste management plan as per state policy and strategt on solid waste

management within six monthsfrom the date of notification of state policy and strategt
and submit a copy to respective departments of State Government or (Inion territory
Administration or agency outhorised by the State Government or (Jnion territory
Administration:

(b) arrange for door to door collection of segregated solid waste from all households
including slums and informal settlements, commercial, institutional and other non residential
premises. From multi-storage buildings, large commercial complexes, malls, housing
complexes, etc., this may be collectedfrom the entry gate or any other designated location;
(c) establish a system to recognise organisations ofwaste pickers or informal waste
collectors and promote and establish a system for integration of these authorised waste-
piclrers and waste collectors tofacilitate their participation in solid waste management
including door to door collection ofwaste;
(d) facilitate formation of Self Help Groups, provide identity cards qnd thereafter encourage
integration in solid waste manogement including door to door collection ofwaste;
(e) frame byeJaws incorporating the provisions of these rules within one yearfrom the date
of notification of these rules and ensure timely implementation;
(fl prescribefrom time to time userfee as deemed appropriate and collect thefeefrom the
waste generators on its own or through authorised agency;
(g) direct waste generators not to litter i.e throw or dispose of any waste suclt as paper,
water bottles, Iiquor bottles, sojt drink cqnes, tetra packs, fruit peel, wrqppers, etc., or burn
or burry waste on streets, open public spaces, drains, waste bodies and to segregate the
waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;
(h) setup material recoveryfacilities or secondary storagefacilities with sfficient spacefor
sorting oJ recyclable materials to enable inJbrmal or authorised waste pickers and waste
nnllcntnrs tn vfnrntp reelclnhlg,g from tfu wflrtg nntl profidt e6tyr 17s;rn,r,, ifn urrr,r'fn/fofirrr,'r
nnd rnrynlnr,rfnr rnlle,'tinn nJ rrgregiled rct')u'lthlt vyultt luth ilt,Fr1p!t', plustiu, natal,
glass, textile from the source of generation or from material recovery facilities; Bins for
storage ofbio-degradable wastes shall be painted green, thosefor storage ofrecyclable
wastes shall be printed white and those for storage of other wastes shall be printed black;
(i) establishwaste deposition centresfor domestic hazardouswaste and give directionfor
waste generators to deposit domestic hazardous wastes at this centre for its safe disposal.
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Suchfacility shall be established tn a iity or town in a manner that one centre is set upfor
the area of twenty square kilometers or part thereof and notifu the timings of receiving
domestic hazardous waste at such centres:
(fl ensure sofe storage and transportation of the domestic hazardous waste to the hazardous
wqste disposalfacility or as may be directed by the State Pollution Control Board or the
P ollution C ontrol Committee ;
(k) direct street sweepers not to burn tree leaves collected jlom street sweeping qnd store
tltem separately and handover to the waste collectors or agency outhorised by local body;

Q) provide training on solid waste management to waste-pickers and waste collectors;
(m) collect waste from vegetable, fruit, flower, meat, poultry andfish market on day to day
basis and promote setting up of decentralised compost plant or bio-methanation plant at
suitable locations in the markets or in the vicinity of markets ensuring hygienic conditions;
(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on
alternate days or twice a week depending on the density of population, commercial activity
and local situation;
(o) set up covered secondary storagefacilityfor temporary storage of street sweepings and
silt removed from surface drains in cases where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be collected and disposed of at regular
intervals as decided by the local body;
(p) collect horticulture, parlcs and garden waste separately and process in the parks and
gardens, asfar as possible;
(q) transport segregated bio-degradable waste to the processingfacilities like compost plant,
bio-methanation plant or any suchfacility. Preference shall be givenfor on site processing of
such waste;
(r) transport non-bio-degrodable waste to the respective processingfacility or material
r e c ov e ry fa c i I i t i e s o r s e c o nd ary s t o r a ge fa c il i ty ;
(s) transport construction and demolitionwaste as per the provisions of the Construction and
Demolition Waste management Rules, 2016;
(t) involve communities in waste management and promotion of home composting, bio-gas
generation, decentralised processing ofwaste ot community level subject to control of odour
and maintenance of lrygienic conditions around thefacility;
(u) phase out the use of chemicalfertilizer in two years and use compost in all parks, gardens
maintained by the local body and wherever possible in other places under its jurisdiction.
Incentives may be provided to recycling initiatives by informal waste recycling sector.
(v) focilitate construction, operation and maintenance of solid waste processingfacilities and
associated infrastructure on their own or with private sector participation or through any
agencyfor optimum utilisation of various components of solidwaste adopting suitable
technologt including the following technologies and adhering to the guidelines issued by the
Ministry of Urban Developmentfrom time to time and standards prescribed by the Central
Pollunon Conhol Board. Prelbrcnce shall be gven to decentraltsed processthg to tklt llklze
transpoftation cost and environmental impact,s ,strch as

u) hio-melhunulion, ntiarohiul aumposling, vermi-umtpnsling, anileftthic: iligeiliun or
qry ot hQ r wl?rqtr i at e l?ro a Q s fi in g .f o r h i o - s t ah i I i s ati o n et' h i o de gr ada h I e w q st e s ;

b) waste to energt processes including refused derived fuel for combustible fraction of
waste or supply as feedstock to solid waste based power plants or cement kilns;
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(w) undertake on their own or through any otlter qgency construction, operation and
maintenance of sanitary landfill and associqted infrastructure as per Schedule l for disposal oJ
residual wastes in a monner prescribed under these rules;
(x) malre adequote provision offundsfor capital irwestments as well as operation and
maintenance of solid waste management services in the annual budget ensuring that funds for
discretionaryfunctions of the local body have been allocated only after meeting the requirement
of necessary funds for solid wqste manogement and other obligatory functions of the local bodlt
as per these rules;
(y) malre an application in Form-Ifor grant of authorisationfor setting up waste processing,
treatment or disposalfacility, if the volume ofwaste is exceedingfive metric tones per day
including sanitary landfills from the State Pollution Control Board or the Pollution Control
Committee, as the case may be;
(z) submit applicationfor renewal of authorisation at least sixty days before the expiry of the
validity of authorisation;
(za) prepare and submit onnual report in Form IT on or before the 30th Aprit of the succeeding
year to the Commissioner or Director, Municipal Administration or designated Officer;
(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban
Development Department or village panchayat or rural development department and to the
respective State Pollution Control Boqrd or Pollution Control Committee by the 31st May of
every yeor;
(zc) educate workers including contract workers and supervisors for door to door collection of
segregated waste and transporting the unmixed waste during primary and secondary
transportation to processing or disposal facility;
(zd) ensure that the operator of afacility provides personal protection equipment including
unifurm, fluorescent jacket, hand gloves, roincoats, appropriate foot wear and masl<s to all
workers handling solid waste and the same are used by the worffirce;
(ze) ensure that provisionsfor setting up ofcentersfor collection, segregation and storage of
segregated wastes, are incorporated in building plan while granting approval of building plan of
a group housing society or market complex; and
(2fl frame bye-lans and prescribe criteria for leuying of spot fine for persons who litters or fails
to comply with the provisions of these rules and delegate powers to fficers or local bodies to
levy spotfines qs per the bye lawsframed; and
(zg) create public a,vareness through information, education and communication campaign and
educate the waste generotors on thefollowing; namely:-

(i) not to litter;
(ii) minimise generation of waste,'
(iii) reuse the waste to the extent possible;
(iv) practice segregation ofwaste into bio-degradable, non-biodegradable (recyclable
and combustible),sanitary waste and domestic hazardous wastes at source;
(v) practice home composting, vermi-composting; bio-gas generation or community level
t:nnryn,rling;
(vfl v,rap sccurcly usutl sutrilury wuste us and when generqted ln the puuahes provided h.y
the brand owners or a suitable wrapping as prescribed by the local body and place the
same in the bin meantfor nonbiodegradable woste;
(vii) storage of segregatedwaste at source in dffirent bins;
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(viii) handover segregated waste to waste pickers, waste collectors, recyclers or waste
collection agencies ; and
(ix) pay monthly userfee or charges to waste collectors or local bodies or any other
person authorised by the local body for sustainability of solid waste management.

(zh) stop landfilling or dumping of mixedwaste soon after the timeline as specified in rule 23 for
setting up and operationalisation of sanitary landfill is over;
(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-
reactive inert waste and pre-processing rejects and residues from waste processingfacilities to
go to sanitary landfill and the sanitary landfill sites shall meet the specifications as given in
Schedule-l, however, every effort shall be made to recycle or reuse the rejects to achieve the
desired objective of zero waste going to landfill;
(zj) investigate and analyse all old open dumpsites and existing operational dumpsites for their
potential of biomining and bio-remediation and wheresoever feasible, take necessary actions to
bio-mine or bio-remediate the sites:
(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be

scientifically capped as per landfill capping norms to preventfurther damage to the
environment.
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Annexure II

Demi Oflicial Letter Written to Sri. Gaurav Gupta, Chief
Commissioner of BBMP to Take Action Against Eting

Offi c e r s/S t aff/C o n tr a c t o r s
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;*i'i* | Fax : 080-25586321

'i,, 
3,r3r*, Email : ho@kspcb.gov.in

d?.1{[rrc / Website : http://kspcb.gov.in

f,Jtr 
G-, illcu.

ry ig$$@
ffir!trry:*n**=

,_ 080-25581 383, 25589112
61 080-255897 13, 2 5589114

'G

.,,1;i

Municipal Solid Waste landfill site of BBMP in the Quarry pits located at Sy.No.2, of
Mittaganahalli Village, Bidarahalli Hobli, Bengaluru East Tatuh BengalgruUrban District; and

Itiy.ltioinal Solid Wq$te londfill sitc ofBBMP in thc Quarrl pirs located at Sy.No.t3 of Bellahali
Villagg Ucngalurur North Talulc, Bcngalurur Urbnn District'

yours faithfirlly

To
Sri, Gaunsv Gupta, I.A.S
Chiof Commissioner
Bruhat Bcngaluru Mahanagara Palike
NR $u{rq, Hudson Circle
Bongnlunr

i ''r

,t\

dnnro.ld uaa, dnre)q n&o$ra *od*
Karnataka State Follution Control Board

"doid zJdd, r opdsde ;$adarls, do. 49, czErF:&eur, zJorld,ocb - s60 001, doared cnau, eJodd
"Parisara Bhavan', 1st to Sth Floor,# 49, Church Street, Bangalore - 560 001, KarnatakaState, lndia

No. pcB/wMC/3 s7lMswf >2-a{ Date: 1 3'' AU0 ?0?*r _ (n
Respected Sri Gauravgupta ji, 

a

YourkindattentionisdrawntotheresponsibiIityoflocalbodyintheSoIid.,^,."unuiffi!$
2016- But in spite of passing fiveyears sincenotifiingthese rules, several majordeviations has been
noticed in executing the responsibility by Bruhat Bengaluru Mahanagara Palike @BMp). Board on
several occasions has brought such deviations to notice ofyour colleagues and your kind authority.

Any noncompliance to the Solid Waste Management Rules, 2016 is punishable under the Environment
(Protection) Act, 1986. Penalty for,contravenfion of the provisions of the Act and the rules, orders and

. directions is clearJy mentioned. in Section li of the said acl

Regional Officers of Board are empowered under section 19 of Environment Protection Act, 1986 to
lodge complaint in court of law and they are protected under sectio4 18 of same act for action taken in
good faith. Further court can take cogrrizance ofoffence under section 19 ofthe said act from any person
who has given notice of not less than sixfy days, in the manner prescribed, of the allcged offence and of
his intention to make a complainl to the Central Government or the authority or officer authorised by the
said act.

As your kind authorily know, as per section l7 of Environment hotection Ac! 19g6 head of the
Department liable to any punishment if he proves that the offence was committed witbo't his knowledge
or that he exercised all due diligence to prevent the commission of such offence.

Hence your-kind lthorig is requested to exercise all due diligence to prevent the deviation in executing
the responsibly of BBMP with respect to the Solid Waste Management Rules, 2016 by tatinglaciioi'-
against ening ofticerVstaf7contactors in all caseMocations and in following specific locations:

,:',
oD.*r!t ortf 0dJr, d8dd mO d.3,?," AVOID USE OF PTASTIC BE'ECO'FRTENT}IV
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